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IN THE CENTRAL ADMINISTRATIVE TRIBﬁNAL,iJAlpuﬁrsENCH,
| | JATPUR | | ,
' Date of‘ﬁraer:‘ é!(pt}ﬁQi"
OA Nc.18/1999 |
1. N K.L.Kals, presently ‘wﬁrking éé.l Scrting
';Assfstént,'v H.S.G;II, O/é the Head Record

Officer, Jp. Dn., Jaipur.

2. Bhim Singh s/c Shri‘ Tejpél Verms, —pfeseﬂ%}?
_ "werking as Serting Assistant,‘H.S.G.II'O/o the
Railway Mzil Service, Jaipur o
3.; ~ ‘ Prabhu Neraih - Yadav s/c; Shri - Sunder Lal r/e
‘ A?ad—ki—Dhaﬁj,,ﬁear-Rajlwaf Stafjon, Kanakpﬁray
) Jéiéur A , |
..Applicants
Vefsuss’ ’ '
1. \‘, ’ ‘Union cf 'fndia threcugh the Secretéry t¢ the
Govérnmgnﬁ of_India) Department éfﬂpoéts, Dak
Bhawan, Sansad Méfé, New Deihi.'
2. " . The Chijef Posf . Maéter . General, Rajésthan
| Circle, Jaipur | | |
3. ' Senior Supérihtendenf; Railway Mail Service,

" Jp.Dn., Jaipur. i
oo Réspondents.
Mr.P.N.Jati, ccunsel fecr the épplicants

Mr. N.C.Gcyal, .cocunsel for the réspéndents

_ CORAM:

Hon'ble Mr. S.K.Agarwal, Judicial Merber
.Hon'ble Mr. A.P.Nagrath, Adﬁihistrative»Member

ORDER

‘Per Hen'ble Mr. A.P.Nagrath, Administrative Member

. ' The controversy in this CA is whéther the

. applicents eare. entitled tc their _promotjcﬁ under B.C.R.
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gcheme vfrom ‘tﬁe " date they completé=' 26 vyears ~of
satjsfactcry éerﬁibe .Gr from. firet cf July or first bf
JanUafy' of. the vyear subgeéuent to the défe when the}
app]jcénté complete 26 years cf serviée. There are tﬁree

applicants in this OA and theif‘dates when they ccmpleted

26 years  of service' and the dates c¢n which they bhave

Aactuqlly been promoted are indicated below:-

compietedf26 Yre. sctvally promcted
_K.L.Kala 29+3.95 - 1.7.95
Bhim Singh 21.5.94 0 1.1.95
P.N.Yadav 1.1.92 I 1.7.92
2. " The issue i€ no more res—inteqra. This

contrcversy has been decided.by us in OA Nc.364/2000 by

>bur ordér dated 92.8.2001. While discussing the cbiject cf

B.C.R. scheme;,; we had held in fhat._case that promction
under the B.C.R. gcheme has tc be éranted w.e.f. the date
the respective ehployée cdmpiéfeé 26 years.of satisfactecry
servﬁce,Ain view of this positicn, the applicants shceould
have been .granted promot-icn _w.e.f.- tHe_ date ‘they had
ccmpletéd 26 years of servicé.'chever, we findjthat in

the case of the applicant, Shri'K.L.Kala, a period cf 8

days has been trested ae dies-non. This period, cof ccurse,

would not Dbe- countéd  while- determining 4his length cof
quaiifyiﬁg’servicé of‘26 years aﬁd tﬁus;he connot claim
prémotioﬁ wie}f. 29.3.95 but only_froh 5.4.95. In the case
of aﬁplicant}_Shri Bhim éingh, 2 pericd of>5 menths and 14
days‘haé been . treated as noh—qualifying service. In his
case alesc the pericd of 26 years shall be determined by

taking this facter intc'aCCount. In the case of:applicant,
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 shri - P.N.Yadav, mno. specific ‘perjod of nonfqualifying

service has been identified, but the respondents have made

a reference tec some non-qualifying pericd in their reply

- with regard tc this &pplicent in pera 5(iv). If there is

any non—qualifyjhg pericd, the same cbvicusly has. tc be

taken into account for determining 26 years cf qualifying

service. The.respondents shall vérify the actual rericd cf

Tnonfqpalifyjng service in respect of‘fhree.épplicants and

then mecdify the dafes of'their actual promofion frem the

N

‘dates they' aétually compieted . 26 years of quelifying

. /
cervice. '

3.0 We allow this OR, but with. the observations as
brought out. in the para -abecve. fThe respondents are
directed to comply ﬁith these directions within a period

cf three monthe from the date of receipt cf certified copy.

’ o

of this order.. No order as to costs.

- ’

‘ oo . :
by SNIEY
(A.P.NAGRATH) L o -~ " (S.K.AGARWAL)

Adm. Member ‘ Jud].Membér'



